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MCA/ORDER

This is an appeal filed by the assessee against the order of the Id.
CIT(A), National Faceless Appeal Centre (NFAC), Delhi, dated 16.04.2024
for the assessment year 2016-2017.

2. None represented on behalf of the assessee. Shri Khubchand T
Pandya, Sr. DR appeared on behalf of the revenue.

3. At the time of hearing, it was submitted by the Id. Sr DR that the
appeal of the assessee is delayed by 296 days for which no condonation
application has been filed. It was also the submission that the assessment
order is an ex-parte order and also no evidence has been produced before
the 1d.CIT(A).

4. | have considered the submissions of the I1d.Sr.DR. A perusal of the

facts of the present case shows that the appeal of the assessee is delayed
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by 296 days. The assessee has filed petition for condonation of delay which

reads as under :-
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I, Sanjay Kumar Jaiswal, 5/0 Sri Bijay Kumar Jaiswal, aged about 44 years,
resident of Manaitand, Dhanbad, by faith Hindu, do hereby declare as
under.

1) That my case was being handled by a lawyer, the authorized
representative.

T
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= 2) Sir, the authorized representative did not appear and respond to
&= the notices served by the Learned CIT(A) and also did not inform
Do=g ¢ us about the order passed by the First Appellate Authority in

e i Order 250.

=

3) Given that myself was unaware of this order, and due to this,

myself could not file the appeal before ITAT, Ranchi for the AY
2016-17.

4) That the delay of filing the appeal was not intentional or
deliberate.

SN0, 22D

5) That the situation was beyond the control.
6) The above declaration is true to the best of my knowledge & belief.

7) That the above statements is to give at ITAT, Ranchi, for
condonation of delay in filing the Form 36 for the AY 2016-17.
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5. The condonation petition"does not mention anything about the

number of days of delay nor does it give any reason. It is not even

mentioned as to who is the lawyer who was handling the appeal of the
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assessee before the first appellate authority. A perusal of the assessment
order also shows that it is an ex-parte assessment order. Even before the
Id. CIT(A) no details have been filed, which clearly shows that the assessee
is not serious in pursuing his appeal. It is also noticed that the Id. CIT(A)
considering the lackadaisical attitude of the assessee has restored to the
file of Id. Assessing Officer for readjudication so as to grant the assessee
adequate opportunity. It is noticed that still the assessee has not done
anything to substantiate its case but has filed appeal before the Tribunal
that too belatedly. This being so, | am of the opinion that the delay in filing
the appeal before the Tribunal is not substantiated and consequently the
appeal of the assessee stands dismissed.

6. In the result, appeal of the assessee is dismissed.

Order dictated and pronounced in the open court on 24/11/2025.

Sd/-
(GEORGE MATHAN)

=€nﬁ$ eI / JUDICIAL MEMBER
I Ranchi: R=iw Dated 24/11/2025

Prakash Kumar Mishra, Sr.P.S.
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